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GOVERNMENT OF MANIPUR
SECRETARIAT : LAW DEPARTMENT

Imphal, the 24th February, 1977

. No. 2/24/76—Act/Leg‘ —The following Act of the Legislature, Manipur
which received assent of the Governor, on 22-2-77 is hereby published in the
Manipur Gazette, _ :
I. BJOY SINGH,
Deputy Secretary (Law) to the
Government of Manipur,

THE LAININGTHOU SANAMAHI TEMPLE ACT, 1976
( Manipur Act 2 of 1977 ) '

' An

Act

20 ./}tdke p,ro.,vi;_fl.'ons Sor. the maintenance and better administration of
‘the temple of Lainingthou: Sanamahi at Imphal ana its endowments
and for matters connected therewith. .

Be it enacted by the Legislature of Manipur in the Twenty-seventh

Year of the Republic of India as follows : -

N (I) Thiss Act ﬁiay be called the Lainingthou Sapamah; fgg’gﬁe
Temple Act, 1976. meacement,
1. (2); It shall. come into . force on such date as the State Govern-

ment may, by notification in the Official Gazette, appoint,
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In this Act, unless the context otherwise recuires,

s
“Board” means the Lainingthou Sanamaki Temple Board -
established and constituted under this Act ;

“Deputy Commissioner™ means the Deputy Commissioner
of Manipur Central District ;

“Endo»ment” means al! property, movable or immovable,
belonging to any of" the deities worshipped in the Temple,
or given or endowed in any name for the maintenance
or improvement of the Temple or the mode of worship,

or for the performance of aay service or charity con-
nected therewith, and includes,—

() the Temple,

(i) the idcls installed therein, and

(iiiy the gifts of property or offering made to any of

the deities worshippsd therein ;

“Executive Officer” means the Executive Officer of the
Temple appointed under this Act ;

“Member’” means a member of the Lainingthou Sana-
mahi Temple Board and does not include the President ;

“Official Gazette? means the Manipur Gazette ;

|
“Prescribed” means prescribed by ruies made under thls q
Act ; 3

“President” means the President of the Lammgthouj
Sanamahi Temple Board ; '

“Specified endowment” means any property, endowment," .
or money donated for the performance of any particular °
service or any partlcuxar charity conaected with the

temple and any of the idols installed therein ;

“State Government” means the State Government of
Manipur ;

“Temple” means the temple of Lainingthou Sanamahi
at [mpbal 2nd includes all appurtenant structures together
with all additions thereto or all alterations thereof which:

may be made from time to time after the commence--
ment of this Act;

“Temple-fund” means the endowment and includes ali~-
sums of money received by or on behalf of, cr for

the time being held for the benefit of, the Temple or .
any deity worshipped therein; and )

“Vice-President” means the Vice-President of the Lai-
ningthou Sapamahi Temple Board.
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... 3 (1), The administration .and the governance ofthe Temple '
‘and the Temple fund shall vest in the Lainingthou Sanamahi Temple
Board constituted under this Act. C
" () The: ownzrship of the Temple fund shall vest in thej deity
of Lainingthou Sanamahi, and the Board shall be entitled} to]its
possession. _ , .
4. (1) The Lainingthou Sanamahi Tempie Board shall be
constituted by the State Government consisting of a Presidznt, an
Ex-officio member and nine other members including the Vice-President.

~ (2) The State Government shall appoint, as the PresidentTof
the Board, a person who is not disqualified for any of the reasons
specified in section 6, for a term of three years:

.Provided that the same person shall mot be appointed conse-
cutively. for more than three terms. ) :

.~ (3) The Deputy Commissioner shall be the ex-officio member
of the Board:

Provided that in case the Deputy Commissioner is not a Hindu
and or a “anamahi he shail depute the Sub-Divisional Officer of
-either Impbal West or Imphal East Sub-Division or such other officer
holding a gazetted cless II post, under him who is a Hindu and
or a Samamahi to function on his behalf as the ex-officio member.

(4) The State Government shall uppoint any member of the
Board as the Vice-President thereof. ‘

5. () The Board shall be a body corporate and shall have
perpetual succession aad a ccmmon scal and may sue or ke sued In
its name.

{2) As soon as the Board is constituted "under section 4, the

State Government shall make notification thereof in. the Official
Gazette.

A. A person shall be disqualified for bheing chosen us, and
for being, a member of the Board

(@) if hLe holds any office of profit under the admnistration
of the Temple, or receives any emoluments or perquisites
from the Temple fund, other than those granted under

~ section 14 ; or

(b) if he is interested in a contract for making supplies to,

or executing any work on behalf of the administration of,
the Temple ; or

(c) if he is of unsound mind and stands so declared by a
competent court ; or

(d) if he is an undischarged insolvent; or

(¢) if he is not a citizen of India ; or
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(f) if he is & ‘miror ‘or a deaf-mute or suffers from céntagious
leprosy ; or

(g) if he has been comvicted of anm offence which, in the
opinion of the State Government, involves moral turpitude ;
or

(i) if ke does mot profess the Hindu and or Sanamahi reli-
gion ; or

(i) if he has, in the opinion of the State Government, actcd
in a manner prejudicial to the interest of the endowment.

7. The members of the Board, other than the ex-officio member
thereof,: shall, subject to the provisions of sections 8, 9 and 12,
hold office ordinarily for a pericd of three years from the date
on which the constitution of the Board is notified in the Official
Gazette under sub-section (2) of section 5:

Provided that the State Governmen: may, by notification im
the Official Gazette, extsnd the term of the members for.a period
not exceeding three months at a.time and six months in the

agg-egate.

. 8. (1) The President may at apy time, by writing under his
hand addressed fo the State Government, resign his office.

(2) The Vice-President ma}" at any time, by writing under his
hand addressed 1o the President, resign his office without, however,
giving up his membership of the Board.

(3) A member, other then the ex-officio membter, may at any
time, by writing under his hamd addressed to the Presicent, resign
his office.

(4) The letter of resignation under sub-section (2) or sub-section
(3) shall,” as soun as. it is received, be transmitted by the President
to the State Government.

9. The State Government may at any time, suspend or remove
from office the President or the Vice-President or any member,
other than the ex-officio member, of the Board on any of the
following grounds, namely :

() that he.h_as t_>e,en guilty of corruption or misconduct in
the administration of the endowment ; or :

(b) that, being a legal practitioner,' .he has acted or appeared
on behalf of any person against®the Board in any legal
proceedings ; or

(c) that he is or has become subject to any of the disquali-
fications mentioned -in section 6 ; or

(d) that he has absented himself from more than three consecu-
tive meetings of the Board and fails to explain such absence
to the satisfaction of the Board.
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10. Casual vacancies in the office of the President, the Vice-
President and any member of the Board  shall be filled up by the
State Government by appointment of persons who are pot disqualified
under section 6 for the remainder ‘of the term..

tl. A person who holds, or has held, office as the Vice-
President or any’ other member shall, subject to the provisions of

this Act, be eligible for re-appointment to ‘that office.

12. (1) If in the opinion of the State Government, the Board
is pot competent to perform, of persistently makes default in per-
forming the duties impossd om it upder this Act, or exceeds or
abuses its  powers, the State Government may, after due inquiry,
by nolification in the Official Gazette, dissolve or supersede the
Bouard and direct the recoastitution of. another Board in accordance
with the provisions of this Act.

(2). Before issuing a notification under sub-section (1), the State
Government shall communicate to the Board the grounds on which
it proposes to do so, fix a reasonable time for the Board to show
cause’ against the proposal, and consider its explanations or objections,
if any.

(3) Whenever all tbe members including ihe President, otber
than the cx-ofiicio member of the Board, have without exception
lailed fo attend 2 meeting of the Board without reascnable cause,
or all of them other than the. ex-officio member have tendered
resignation, or some of them other than the ex-officic member have
failed to attend a meeting without reasonable cuuse while rhe rest
have tendered resignation, the Siate Government shall notwithsiznding
the provisions contained in sub-section (1) and sub section (2), .dis-
solye the Board by aofification in the Official Gazette and direct
the reconstitution of another Board in accordance with the pro-
visions of 'this Act.. ‘

(4 Where the Board is dissolved or superseded under this
Section, the State Government shall appoint a person to pecform
the functions and exercise the powers, of the Board until the cons-

titution of another: Board im accordance with the provisions of this
Act. : -

(5% The State Govérnment may fix the remuneration of the
pqrst);).‘aprintgd under sub-section (4), and it shall be paid from
the’ Temple fund. -~ : :

13. (1) The Office of the Board shall be at Imphal

) Ew}éry ijléetiflg of th;:_ Board shall be pré_sided over by the
President, and in his absence, by the Vice-President, and in the absence
of both, by a member to be chosen by the membérs present.

i (3 The' quortm for’ a-meeting of the Board shall be five, and
if at any time during 2 meeting of the Board there is no quoTum,
it shall- be the-duty of the President or the person ‘acting as ‘such,
+ to adjburn’ the Toeeting: L R .

.
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Provided that if there is no quorum at a meeting, the Presiding
authority shall, after waiting for not less than thirty minutes, and
not more than sixty minutes adjourn the meeting to such time of
the following or some other day as it may reasonably fix and shall
notify the same, and the business which have been disposed of
at the original meeting, had there been 2 quorum thereat, shall

at such meeting or at any subsequent adjournment thereof whether
there be a quorum or not.

(4) Meetings of the Board shall be held at least once in two
months, and the place for such meeting shall be at Imphal unless

a majority of the members decide to meet at some other convenient
place.

(5) All questions at any meeting of the Board shall be deter-
mined by a majority of votes of the members present and voting,
other than the President or the person acting as sucn. The President,
or the person acting as such, shall not vote in the first instance,
but shall have and exercise a casting vote in the case of an equality
of wvotes,

(6) The Board shall have power 1o act notwithstanding any
vacancy in the membership thereof, and any proceedings of a meeting
of the Board shall be valid notwithstanding thbat it is discovered sub-
sequently that some person who was not entitled so to do, sat or
voted or otherwise took part in the proceedings.

14. The President, the Vice-President and every other member
of the Board shall be entitled to receive from the Temple fund
such travelling and sitting allowances as may be prescribed.

15. Subject to the provisions of this Act or of the rules made
thereunder, the functioms of the Board shall be—

(a) to make arrangement for the safe custody and preservation
of the Temple fund and for maintenance of accounts thereof ;

(b) to provide facilities for the prorer performance of worship
* by worshippers and pilgrims

(c) to undertake for the benefit of the worshippers and pilgrims—
(i) the construction of buildings for their acccmm cdation,
(i) the conmstruction of sanitary .works, and
(ii) the improvement of meaks of communications §

(d) to make suitable arrangement for imparting religious ins-
tructions ;

(¢) to make provision for medical relief of woishippers and
pilgrims ; '

(f) to make provision for the payment of suitable emcluments
to its salaried staff ; : -
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(8) to
of

to
to
of
of

raise fun”s and incur expenditure for the performance
any of the functions of the Board ; and

(h) do all such things as may be incidental and conducive
the eScien. management, maintenance and administration
the Temple and the Temple fund apd the convenience

the pilgnms :

Provided ta: the Board shall, with the previous sanction and

approval <f e Srate Government, be competent to undertake and
ex=culz pans, schemss and constructions relating to or in connection
with i3z macters defined and specified i (a} to (h) above to be

f=:3c=3 =33ly or partly by the State Government.

14, The President, the Vice-President and the other members of
e Board shail, jointly and severally, be liable for the loss, waste
or mesapplication of the Temple fund :

Provided rhat if such loss, waste or misapplication is a direct
soasequeace of the wilful act or omission of a person while he
was the President, the Vice-President or a member, a suit for
compensation may be instituted against such a person by the Board
or by the State Government.

17. (1) Notwithstanding the provision of sub-section (1) of section 3,
all matters connected with the seva and puja and other ceremonies
of the Temole shall be under the direct controi of the President and
under supervision of the Board.

(2) Tbe expeaditucte to be incurred in such celebrations shall be
provided for in ths anaual budget of the Temple:

_ Provided that in exceptiomal circumstances when the temple fund
v not adequate forthe ceremoaies and fagtivals, the State Government
may exteal grants-in-aid to the Board.

18. Any specific endowment shall be administered by the Board
for the performance of the particular service or the particular charity
according to the wishes of the donor of such endowment.

19. The Board shall have po power to borrow or lend mouey
except with the previous sanction of the State Government.

No part of the iTemple fund shall be transferred without
Government.

20.
the previous sanction of the State

21. (1) The State Government
th; Act,appoint a person possessing,
the Executive Officer of the Temple.

shall, on the cnforcement of
the prescribed qualifications as

Tha EBcasutive OFcar shall bs the Secretary to the Board,
who shall, subject to the coatrol of thz Board, have general power
to carry out th: o dvisims of this Act, the rules and the bye-laws
made thersundsr and thz rasolitiony passed by the Board.

(2
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(3) The Executive Officer shall perform such other duties aaé P

exercise such - other powers as may be delegated to him from. tir ‘fd

to time by the Board.
(4) The State Government shall fix the iemuseration of .

Executive Officer and it shall be paid from the Tempie fund. -~

22. (1) The Board shall, with the approval of the State Govern-
ment, determine from time to time the number, designation, and
grade of its officers and servanis aad their scales of pay and

allowances.
(2) The Board shall appoint the officers and servants of the
Board. . :

(3) The Officers and servants of the Board shail perform such
duties and exercise such powers as may, from time to time, be
fixed by the Executive Cfficer with the approval of the Board.

. (9 The pay and alowances of the officers and servants shall
be paid from the Temple fund :

Provided that the pay and allowances of the officers and servants
may be paid in kind in pursuance of the customary practice followed
before the merger of Manipur into the Indian Urion.

5) The Board may suspend, remove, dismiss or reducde in rank
or in any way punish all officers and servants of the Board other than
the Executive Officer, in accordsnce with rules made by the State

~Government.

(6) Any officer or servant who is aggrieved by an order passed
under sub-sectivn (5) may prefer an appesl to the State Government
-against such an order within sixty days of the date of service of such

an order : e

4
Provided that no appeal 2gainst an order other tham ap order for
removal ot Jismissal shall lie to the State Government.

23. (1) On the commencement of this Act, the services of the
staff of the Temple existing before such commencement sball, unless
otherwise provided in an order issued in that behalf by the State
Government, be dispensed with.

(2) After the commencement of this Act by notification under
sub-section (2) of section 1 and before the constitution of the Board
by notification vnder sub-section (2) of section 5, the State Government
may aprpoint op¢ Or -more persups to discharge all or any of the
forcticns of tke Roard under this"Act.

4. The Presideat, the Vice-President and the other members,

Exzcutive Officer and other officers and servants of the
~apd shall, while acting or purporting to act in pursuance of the
nrovisions of this Act or any rule, bye-law or order made thereunder,
—od 1o be public servants within the meaning of secticn 21

. 1adian Penal Code.

)
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25. (1) The State Government shall every year appoint an
auditor to audit the accounts of the Temple fund.

(2) The remuneration of the auditor shall be fixed by the State
Government at the time of his appointment and shal] be paid from
the Temple fund.

(3) The auditor shall submit the audit report to the Board and
send a copy of it to the State Governmsnt.

(4) The State Government may issue such directions and pass
such orders on the audit-report as it may deem fit, apd the Board
shall carry them out. ‘

26. (1) The Board shall in respect of every financial year prepare'

Or cause to be preparsd an annual budget containing a statement
of the: estimated receipts and expenditure of the administration of
the Temple for that year.

(2) The Board shall consider and pass the budget with altera-
tions, if any, .at a meeting or meetings before the commencement
of  that year, and a copy of the budget shall be sént to the State
Government ‘as soon as it is so passed. .

27. The Board skall annually prepare and sutmit to the State

Government a Teport on the administration of the affairs of the Temple
at such time as may be prescribed, _

28. (1) The State Government may, from time to time, issue
such directions to the Board as it may deem fit, and the Board
shall carry them out.

(2) The State Government shall have power to call for such
mmformation and accounts from the Board as may in its opinion be
necessary for reasonably satisfying itself that the Temple and the Temple
fund are properly managed, maintained and administered, apd the
Board shall, on such requisition, furnish forthwith such infermation
and accounts to the State Government.

~29. (1) The State Government may depute a person to inspect
any movable or immovable property, records, correspondesnce, plans,
accounts, and other documents, relating to the Temple.

(2) The person deputed under this section may also inspect whether
a spesific endowment, if any, is administered according to the wishes
of the donor of such an endowment,

(3) The Board and its _employees shall, for the pﬁrposes of
nspection, render al -facilities to the person  deputed under this
section.

30. (1) The Board may make bye-laws pot incoasistent with
this Act cr the rules made thereunder for -

(3) the procedure and conduct of business at meetings of the

 Board, the manner in which notice of its meetings shajl be

given and' the manner in which praceedings of its meetings
shall be" recorded and published ;

-
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(b) the formation of committees, éind_thé délegatip__rj of pdwcrs
to such committees ; '

(¢) the books and aczounts to be kept at the office of tke
Board ; ‘ ' '

(d) the custody and investment of the TempleA fund ;

(¢) the collection of the daily offerings to the deities worshipped
in the Temple ;

(5 the maintenance of order inside the Temple and regulating
the eatry of persons therein ; and

(8) the performance of functions previded in section 15,

2) No bye-law or cancellation or aiteration thereof made by
( y

the Board shall have effect until it is coafirmed by the State
Government. ‘

(3) Where a bye-law or cancellation or alteration thereof is
submitted to the State Government for confirmation, the State Govern-
ment may—

(@) confirm it as a whole ; or

(b) confirm it with some changes ; or

{c) withhold the confirmation.

(4) A byslaw or caocellation or alteration thereof confrmed
under clause (2) or clause (b) of sub-section (3) shall be published
in the Official Gazette, and shall thereafter have the force of law.

31. If in obtaining possession of any property which forms the
Temple fund or part of it the Board ijs resisted or obstructed by any
person, it may make an application to the Magistrate having jurisdiction,
complaining of such resistance or obstruction and such Magistrate
shail, unless he is satisfied that the resistance or obstruction wasg
occasioned by any person claiming in good faith to be in possession on
his own account or by virtue of some right independert of that of the
Temple, make ap order that the Board be put into possession of the
property. Such order shall, subject to the result of any suit which

mayﬁ be filed to establish the right to the possession of the property,
be final.

~ 32, All costs and expenses ’ncur.red by the Board in connection,
with any legal proczedings instituted or defended ia the interest of the
Temple shall be payable out of the Temple fund.

Act or in any decree, order, practice,” custom or usage,’

(2) Section 92 of the Code of Civil Procaduré,, 1908 shall not
apply to any suit against the Board.
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34. (1) The State Government may, by notification in the Official
Gazetie, make rules for carrying out the purposes of this Act.

5 (2 In particular and without prejudice to the generality of the
-foregoing power, such rules may provide for—

% (@ all matters expressly required or allowed by this Act to be
: provided for by rules ; :
~(b) the qualification for the Exccutive Officer and other officers
and servants of the Bourd, the establishment of provident fund

for them and the conditions of their service ;

(c) the grant of leave and travelling allowancss to the Executive
: Officer and other oliicers and servants of the Board ;

(d) the payment of t)::,r\'.'clling allowance and sitting allowances of
the President, th(:"‘VicePf’,rcsiden! and the other members of
the Board ; and -

{e) the budgets, rcttlkns»,. uguQunts, reports, and -any other infor-
mation to be submiticd by the Board to the State Government.

35. Whenever any,i'lfl:]‘k:t:;tulty-li.l'iScs in giving effect to any of the
gvisions ~f this Act, th’-’qml’é&;:_byc.-lawsl and orders made thereundex_',
- State Government may glve yuch directions as may appear to it

“be necessary for the purpose of removing the difficalty.

36, No suit or pri caé
Government for anythin
the provisions of (hig Act.

nga shall lie in any Courtagainst the State
dine or purported to be done by it under
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